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B of the decree—Transfer of. Propelty Act (IV of 1882), sectlons' A
86 and 88; Sury ya Nardyan ;S'mg]z v. Jogendra Ndardin Roy®; Cnunnnnu
Bikramjit Tewan v. .DZMJC& Dyil Tewari®. = S o HARBM’MJI .

- There was no appearance for the 1espondent (defendant)

FARRAN, C J.—The wenelal rule is that a plamtlﬁ“ is en{utled
to interest in accordance with the terms of the mortgafre bond -
up to date of decree, and that a Civil Court has not a discretion
vested in it’to refuse to award such interest. That rule appears
to be recognized in the Transfer of Property Act, sections 86

.and 88. 'We must, therefore, vary the decree of the lower Court
by directing- interest to be awarded up to date of decree. That,
will make the total sum payable Rs. 10,717-10-0, instead of
Rs. 10,228-8-0, which was the sum ‘awarded by the lower Court.
The appellants must have their costs of appeal. The six months’
time for payment w1ll run from the date of this. decree.

- . " Decree vm‘zed

® I L. R, 20 Cal, 360, 366. @ LL.B, %0, 274,

' APPEL—LATE CIVIL.

Bcfore .M?" Justwe Parsons and M" Justwe Ccm(]y.

MOTIRA’M RAGHUNA’TH DECEASED, BY. HIS HEIRS AND SONS GULA’B— . 1‘395, :
CHAND axp OTHERS, PLAINTIFFS AND DECREE-HOLDEES, v. BHIVRA’J August 15, -
VALAD KHEVRA’J DEFENDANT AND JUDEMENT-DEBTOR¥ L m——

szl Procediure C’ode ( Act XI v of 1882 ), Sec 307— Vacatzon-—Eolzday—Days
o which the office is open—O{fise day—Pa Ja;Ieazt of purclmse moneg/ Sor property
bought at Court-sale, . . )

.
©

The time during whlch a Comt is closed for the vaeation is. nota holiday within the
meaning of section 307(1) of the Civil. Procedure Code (Act XIV of 1882). Days on :
which the office is‘open and the purchase-money for property bought at a Court- sale

could have been pmd are oﬁ’xce days

R ClVll Referenee, No. 13 of 1895. .

. (1) Section 307,~The full amount* of purchase mone; ghall be paid by the purchaser before the
‘ Court closes on the fifteenth day .after the sale of the property, exclusive of such day ; or if the
Hiteenth day be a Sunday or other holiday, then on the first Offi?{; day after the fifteenth day.
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REFERENCE by Rdo Saheb V. D. Joglekar, Subordmate J udge .
of Kade in the Ahmednagar. District, under section 617 of the. -
C1v11 Plocedure Code (Act XIV of 1882). ° o -

The reference -was made in the following terms:—

* < Certain immoveable property was set up for sale in darkhést .
2 No. 386 of 1894, One Ratanchand valad Javanmal Mérwadi’

purchased it on 19th April, 1895, for Rs. 107 and paid duly a
deposit of Rs. 26-12-0 as required by section 306 of the Code of
Civil Procedure. The full amount of the purchase-money was.

~paid on 3rd June, 1895, instead of on the fifteenth day after the

date of the sale as required by section 307, The Courts in the
district -were closed’ for annual vacation fromi 23rd April to
2nd June, both days inclusive. The purchaser contends that -

" the Court was closed when the money became. payable, and 50 ;\
“he paid on the ﬁrst day when. the. Court was opened. '

“Now the questmn to bé determined in the case is whether the .+
annual -vacation to the Court can be considered as a holiday
under section 307 of ‘the Code of Civil Procedure.”

~ The opinion of the Judge Was in the negative.

ParsoxNs, J..—We agree with- the Subordmate J udge that the *

. timé during which a Court is closed for the vacation is not a,j»
holiday within the meaning of section 307, Code of Civil Pro-

cedure. Days on which the office is open and’ the purchase-z»'»
money* could have been paid are oﬂice days, . L e

Order acco’rdz'ngiy.
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